7939 Strikes and ASADHA 6, 1889 (SAKA) Labour A

the Directorate of Military Intelli-
have then to collate it and

AND LABOUR AGITA-
TIONS*

Mr. Deputy-Bpeaker: Now, we

shall take up the half-an-hour dis-
cussion.

Before Shri A. K. Gopalan initi- tes
the debate, ] would like to mention
that several hon. Members have inti-
mated to me that they want to pul
questions. So, 1 would suggest that
Shri A. K. Gopalan may confine him-
self to ten minutes.

Shri A. K. Gopalan (Kasergod): I
would take about 15 minutes, because
this is a very important matter.

Mr. Depuiy-Spesker: That would
mean that we may have to sit a little

i

Shri A. X. Gopalan: That is the
e. I would take about 15 minutes.

want to raise a discussion now
peinta arising out of the snswers
ven t0 S. Q No. 48 regarding
es and labour agitations.
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Before I deal with that matter,
I would like to point out what the
state of industry today is, and what
the economic situation in the coun-
try today is and what the result of
that has been in regard to the num-
ber of strikes by workers during the
last six months in our country. To-
day, it is said that over 125 lakhs
coal-mine workers in 460 collieries
in the Jharia coa] mines had gone om
8 24-hour strike this morning to back
up their demand for implementa-
tion of the coal wage board’s recom-
mendations and statutory rationing
in the colliery areas. It is also said
that they have also decided and given
notice to go on an indefinite stfike
from the 17th July If their
were not met by then. The waorkers
cannot keep quiet when they fAnd
thatnpnﬁwnofmhbmdisml-
tched away. The workers
keep quiet because they have waited
for years; they have gone 1o
court; they have waited for concilia~
tion:“they have gone to the High
Court and they have waited; they
have waited for the wale bouﬂfl
recommendations. Even after all this.
when there is non-implementation of
awards and other awards of trl-
bunals, surely. the workers cannot
keep quiet.
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to. 1 think that he had said that he
had spoken not because he had un-
derstood it but because he had to say
-something. 1 quite appreciate that.

The Minister of State in the Mi-
nistry of Labour, Employment and
Rebabilitation (Shri L. N. Mishra):
‘That is a party matter.

Shri A. K. Gopalan: 1 would say
that unless we understand the rea-
son for this situation, the reason for
these strikes coming up, unless we
understand the root cause of it and

that are likely to come up, it is no
use Anding fault with it.

During the year 1968, according to
the report. there were ! erore man-
lost due to strikes throughout
country. That means that ‘he

other agitations?

What is the bases of it? Is it bo-
cause, as it has been said, that they
‘have derived inspiration from some-

have been induced or in-

tions of the Engineering Wage Board
have not been implemented by a
large number of employers. 1
am quoting some instances where the
awards that had been given after so
many years have not been implement-
ed. The Wage Board for heavy
chemicals gave an award for interim
relief on 1st January, 1087. It was
unanimous. However, Government
took more than three months to aceept
it. Three or four months have passed
after that. But the employers have
refused to implement them. The
Labour Ministry is behaving as a
silent spectator,

What can the workers do in such
After a unanimous
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of Allahabad High Court decision automation. We have discussed it
olth.lhuh 18, 1 that the workers here. The foreign oil companies are

87
should be paid DA linked with the
consumer price index. It is the award

Mahindra and Mahindra lost their
jobs a couple of days ago, Az far as
the forcign oil companies are con-
cerned, they have thrown out 9,000
workers and thousands more ars fac-
ing the same fate.

As regards the textile and enginee=-
ing Industries, there have been so
many questions in this House. I do
not want to detail what is happening.
As far as the south is concerned, most
of the textile mills are closed.

In the handloom industry ag per
cent of the looms are idle because the
yarn price js more and there is no
work. Closure of mills once a fort-
night has been introduced. Lakhs of
handlooms have practically no work.
Then 14,000 workers in the wagon
building industry are alsg facing re-
trenchment. The Maharashtra Gov-
ernment is planning to reduce jty staf?
by 10,000. It is said that in U.P. also
they are planning retrenchment, In
U.P. 40,000 workers failed to get ade-
Quate work during the season because

was

there. In Caltex, for about nine
months about 400 workers have had
no work. They are sitt there,
pecause if they go out automa will
be introduced and it will be locked.
In Bombay automation has already
been introduced. So, in Calcutta for
the last P months they have been
staying inside batch after batch, Pay
is given to them, but there iz abso-
Jutely no work.

Shri Ranga (Srikakulam): Other-
wise there will be gherso.

Shri A. K. Gopalan: It is stounding
that more than 10 lakhs of educajed
persons are without jobs,

As far as automation is conterned,
the position is firstly that there will
be no more recruitment, It means
replacing man by machine. As far as
LIC is concerned, it is said that about
60,000 people will be unemployed
They have ordered ten more coms
puters. That means ten more gheraos.
It they are to be installed every-
where, there will be gheratcs. People
who are thrown out of employment
will say that they will not allow it,
and so there will be gheraos.

Shri D. N. Patodia (Jalore): You

are suggesting gherao.

Shrl A, K Gopalan: I suggest even
more than that. It is not the workers
or trade unions who are responsible
for this. This gherao has been painted
io be a monster which will destroy

i attention
sharply, and it is quicker and more
effective.
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cannot live, that after 20 or 25 years
of service he is thrown out, that his
family is starving, what iz he to do?
It is a struggle for survival, a strug-
gle between life and death. So, it is
the worker who has to decide whether
he wiil fight and die or commit sui-
cide. So, if he is to survive, he has
certainly to do gherao so that he may
nu‘:.sjoborbeabhtomrlﬂuhu

1 want to point out that the Labour
Minister of West Bengal has said that
since the non-Congress Government
came to power in West Bengal there
have been over 300 gheraos, 25 of
which were connected with layoff and
retrenchment, 17 per cent with viola-
tion of )abour laws and 15 per cent
with industrial dispute.

There is not only retrenchment in
one industry, there is retrenchment
everywhere. If after years after get-
ting an award the worker finds that
he is pot able to feed his family and
children, what will he do? Therefote,
the question -about these awards and
Ilaws is that there must be implemen-
tation of the awards immediately. It
is the duty of the Government to see
to it. If laws stand in the way they
must be changed. In the public sector
also, a Year ago in Durgapur the
workers went peacefully to the
management and presented a memo-
randum but the management did not
receive it. They phoned to the police
and there was g lathi charge and one
person died. The mansgement did pot
even listen; they wanted the workers
to be beaten and killed. They do not
care for the labour machinery. AsS
for Covernment, they do not under-
stand what should be done, It is the
Government machinery that gives the
award, When it is not implemented,
it becomes a question of life and
death and of survival. I request all
those who are talking of gherao to
consider this. It is nothing but a
form of militant struggle. A worker
aopts it because he i thrown out
vl dbhpldyment afier 25 Yours; there
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is retrenchment. When Goveranmsnt
looks into the industry and says thers
should be no retrenchment, it iz dons.
1f he is not given the job, the alter-
native left to him is to .
for his right. It may be the Minis
may in his reply say there is physical
and mental agony and pain for the
employers and others. Is no
physical and mental agony and pain
for the worker when he is turned out
after 15 years of service.
yeirs ago he was young but his
and blood had been taken by the
employer and he is thrown away. Has
he no mental pain and agony? What
will he do for his wife and children?
When he goes to the ration shop with
the money he is getting, he does not
get even six ounces of rice? Is there
no agony and no psin for him?

i

Mr. Deputy-Speaker: One clarifica-
tion. Do you want this new weapon
to be restricted to industrial disputes
or it would be used for other disputes,
such as, the language disputes?

Shri A. K, Gopalan: As far %
gheraos are concerned, it is not I that
give the order in Calcutta, Now in
U.P. it is there and it is everywhere.
Gherao is something which is coming
out of the discontentment of the
people, not only working classes but
all sections of people. Nobody gives
an order for gherao. Unless the Gov-
ernment understands it, 1 am sure
that they will develop into a form
whereby they will be more militant
and I do oot know what will happen
to the Government of the time.

Mr. Depuiy-Speaker: Those who
had written to me will get an oppor-
tunity to put a question—not lond
prefaces. Already Mr. Gopalan has
taken about 20 minutes; the Minister
will take at least 18 minutes. I want
to conclud) as early as possible.

wnl st (weed-ofwe):
e, wver grr wiie v
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& drw 3 of v e o wer §
For N g wror § 7 ¥ ¥ wrw
M acag €

(1) gfrar & seqan & 9,

(2) faeger orvmard ¥ wrodd
Taw st w frax & fag
wiferet # sfrg ¥ qrasfry
w7 ST,

(3) ongt avalra & WY wraew
= aff frav agh aETQ
wifazmr & ]| W
fawre,

(4) 9 ¥ fa¥ W &
arada F mwad A
gy EmAErd § wEw
¥ T #T ®H, W

(5) wogdf ®1 gra™ wA
w1 q 7t wiawz fow
¥ & wowe WA gfew
i W gEAT W |

& v g f fo 3 o i T
§ forrat Torg ¥ qrand Y & WY
wagd ¥ wEAC @ owEn § G
art # w5 off S Aify Fhr gt
qyarefr wtx 3w Afa §1 awy waqw
vl ¥ wgr wzr wad gowy §
S 3 | w7 AT FAN FETTRIN |

it fewfad ¥ ¥ o o0 W
§ 1 ot wdft gt wagT war
¥ amwx TEvEE JaT wrtgReT
¥ grevn wfudwe & figeen 3w wig
£ wrdww g7 v eadnT o8, ¥ AY
o ffrrdt wddiw §, o7 % ¥ e A
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T oY weft a® @ AT sadvia N
waw &% aff arar v § 0 & s
w. gar § o o aeerT O AT wdvie
Y e & A F i ¥ fand) wqee A1fy
w1 gae wofr ?

Shri D. N. Patodia: Before putting
my question, I would just like to make
a little comment. Mr. Gopalan,
although he spoke for 15 minutes,
failed to justify his point, because,
although he spoke of all other things
and about all other States, he did not
say a word about what is happening
in West Bengal today. He should
remember that out of the gheraos
happening in West Bengal, 85 per cent
of the gheraos are for such reasons
which are not non-political and relat-
ing to awards. (Interruption).

Shri A. K. Gopalan: I have given
a report.

Mr. Deputy-Speaker: Let him put
his question.

Shri D. N. Patodia: Coming to my
question, dealing with the labour
situation and lawlessness in certaln
collieries in Burdwan distriet, the hon.
Minister had in reply to a Short
Notice Question No. 14, on the 16th
June, admitted the murder of Shri
B. P. Jha, an SSP leader. Till 18th
June, in spite of the murder having
been committed about 15 days earlier,
the State authorities remained in-
active and not even one arrest was
made. Hundreds of other. incidents
have happened all over the State of
West Bengal where managerial and
technical staff had been wrongfully
confined, {(Interruption)—I am refer-
ring only to gheraos which occur only
in West one case, as long
as for 154 hours—had been subjected
to all sorts of inhuman tortures and
humiliations by exposures to wsun,
denial of food and prevention to
attend to the call of nature, People
have been assaulted and robbad.

The agitation has been systemati-
cally engineered by the Left Com-
munist party in connivance with the
State suthogitien (Intarvwption) with
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larger political designs, The police
have been prevented from interfering
and have been rendered completely
inactive. The seriousness of the pro-
blem lies more in the denial of the
right of protection and security to the
citizens of West Bengal.

May 1, therefore, know, as to what
action has so far been taken in the
matter of the murder of Shri Jha
and whether any arrests have been
made so far. May 1 also know as to
how the Government proposes to
ensure adequate protection and secu-
rity to every cilizen of West Bengal?

‘Mr. Deputy-Speaker;: I would like
to make one observation. Mr, Gopalan
has mainly dealt with the labour issue.
I would like to state one thing. At
the present juncture, in a democratic
State, the Governments are living in
glass-houses so to say, because it is
an open society, and within the legal
and democratic framework, they are
functioning. By implication, you will
have to understand that this is a very
delicate position, and so I would
request you to avoid that aspect of
the matter,

Shri D. N. Patodia: This arises out
of West Bengal

Mr, Deputy-Speaker: Because all are
living in glass-houses in a democratic
society, (Interruption)., As far as
possible, avoid the political side of it,
s0 that we will have a quiet discus-

sion.

Shri Randhir Singh (Rohtak): What
about Congress side? We have give..
our names.

Mr. Deputy-Bpeaker: You will get
your chance.

ot det e e (faeft mwe) -
tar wt are fn & fe oerd ¥ et
wier § 1 fesfafoder ey
it § 1 dfexr gak I o @
“wonfwz § iy v wd W qo
wht wrorr § ofre ag vy v W §

JUNE 2, 1067  Labowr A

gitations 7950
(H.A.H. Dis.)

waar wiar § | W oY ag ok v
st ghw #i aw weftear § | ww Wy
W s wage & o v o ol
P &, o wra gt @ § e ag
ey a  Sxfigaforee wr qwmren €1
k| e et § 7 aqrer aTew
¥ ot gt gw ot & wgr fe qOw
ey e AT § & £ W ¥
qe « g 2 fis ot aw o GO
gL & 93t ¥ feat Fow GR ¥ A fe
Tard gt 7 @ A aww ¥ 7o § (b

7 g crEw ay g Al far
g wx Ay ¥oA & %a W
waw wrea ¢ fo ferd S g
oY Tw @w o F W1 we, we fed
&, famfy £} swr oy AT W TOT WX
fear | wowreR A wrgar § o At
wfrgforw aer & gy oy wifgd |

wix sfeafor qard & qO
Y X § i woge W fr e §
Nt gav far ff wanr v 7 Wk
gy wrdy wrigy 1 oy sy
wq¥ qTg wa § g ayw et "X
wedt § WY qage oA for W Sp%
aff mwar § ) w7 vy SEe A awk ¥
wrq or ur | /feE gEwr e W@y
whAr aam R s e § sE WK
vt fawrs § cqwt wren g § fv
g Wt gty ¥ ot e owrar
£ few gt oY guir wor ¥ forr for
wrar & | qg wwTvy A & ag oAy

Fer e aw {1 eIy W e F ¥

e Ty A § ) weerTeY i vewt
ot 7 B wwr fawrenr wfig@ 1
woeTe wmmne ¥ wry el § 0
wre st w it g wrfigdy oY oY
¢ x ok “wr v Ao o
fis et 1 & are welt ¥ wolt TewY
vt feqr wig |\



9081  Strikes end  ASADHA 6, 1888 (SAKA) Lebour Agitations

# o st et oy wrey orerAT wrgen
f drmegm it I E A
e P qivarer ft A E vt ow
wff ok & 1| w7 gowT e 2fer
foid wrg, e sgaemr WY
& ot wreat ¢ fe ot fod go sy
¥t sewm R wroT § ?

8hri 8. M. Banerjoe (Kanpur): May
1 know whether it is a fact that
gheraos started only because with the
formation of non-Congress Govern-
ment, some of the employers never
cooperated with the workers' organi-
sations and started retrenchment,
reversion etc. and whether any assess-
ment has been made about this?

ot vordYs Fex : wog aht wrEl
¥ AN BT EUAN T § | I
|W o7 daTAT @R EY W7 & | oUTRT BT
A% UTY THTTERY aRHT A0 T awd 1
cER wTH TR wAAr ¥ | gAe W)
qorermrey X g A wefgd 1 o R
qt aff €7 @t ¥ A wA Crewra
T | A% AT IR wAw ¥
W qa% Y N7 [ €T AL O 7AW
E o cuet arg wrawt sy q3dy
& ey wr st JSATAEAT § | TR A
T CTICTAAET §, CHE AY Ay
E stz fareY @wx omi #x widdy
gt & A ¥ e &, sar AN g,
e § a1 gl Sew § 78t N wwr
Tow o §, T A woeT wd &
ot sererarer § Iy qU AN A8 w T
¢ o ¥AfT wowrT I ARy ¥
T g Wl A wordt §

fisprew & Wit wefmaw foe-
qze Qv & gy foes o ST
wr § Fore g wat AfT woamar s
1 e @2 wwhiice e go
sonly § oY & oA wrgar € fe
fufrercumge e Rzw iz & fawms
wr g Ryw Rk
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18 hre,

Shri E, K. Nayanar (Palghat): Sir, -
gheraos are taking place not only in
West Bengal. There have been
gheraos by teachers in UP, and by
students in Bihar. Gheraos are
taking place in most of the States.
OQur Home Minister addressing a
meeting of the Eastern Zonal Council
in Calcutta instructed the police to
take law and order into their own
hands and implement the Constitution.
There is a report of the West Bengal
TUC published in West Bengal where
it is said that out of a total number
of 7000 factory establishments in West
Bengal only 242 were involved in the
so-called gheraos till the third week
of May and the total number of
workers involved in these gheraos did
not exceed 25,000 out of a total f
9.10,000 factory workers in the State.
They have given one example of &
Birla factory. It says that the
management of the new Allen Berry
Works, a Birla concern, has refused
to attend conciliation when called by

. the State Labour Directorate and it is

still continuing the lock-out now for
nearly two months after refusing to
implement the tribunal and wage
board awards. The Birla lobby is
attacking the gherao agitation....

Mr. Deputy-Speaker: Do not bring
in politica} issues.

Shei E. K. Nayanar: Sir, twenty-
five years back, when we were orga-
nising trade union movement, even
organising a unit was considered to
be gherao at that time and I was
arrested. Now when gherao comes
there is opposition from the agents,
capitalists. hoarders and blackmarke-
teers, and the students, teachers and
workers are coming united to get their
demands. The Minister must take a
conciliatory attitude. He should have
a new approach to these gheraos. He
should not have the old down-trodden
approach to the working class. He
should have & new aporoach and he
should persuade the factary owners
to consider the demands of tha
workers and satisfy tham. e
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Shri Indrajit Gapta: Sir, I am feel-
ing provoked to make a speech like
my other colleagues.

Mr. Deoputy-Speaker: You should
follow the example of Mr. Banerjee
today and put only a question.

Sir, T will

and one or two to the hon. Minister.

one correction of fact 1 want
to make iIn the beginning. My hon.
friend, Patodia said that 35 per
tent of gheraos in West Bengal had
nothing to do with genuine labour
disputes.

Shri D. N. Patodia: I said they had
nothing to do with implementation of
awards.

8hri mirafif Gupta: There {s no
definition In any book of law that
gherao must be confined only to non-
implementation of awards. It can be
retrenchment, lay-off, closure, denial
of employment, denlal of recognition
of rights etc. Nobody has defined
snywhere that only in the case of
non-implementation of awards there
can be gheraos. There are hundreds
of labour grievances.

Mr. Deputy-Bpeaker: Shri Gopalan
said that it is a sort of picketing.

Shri Indrajit Gopta: The hon.
Member knows and the hon. Lahour
Minister must have received it from
West Bengal, that there is a whole
chart prepared by the Chamber of
Commerce, Calcutta—not by us—
giving a detailed break-up of all the
gheraos, categorising them and classi-
fying them. That is enough to show
that 85 per cent or sven more are
connected precisely with ~ genuine
labour disputes. Whether it iz gherao,
strike or other any other form of
agitation, the basic question as far as
we are concerned with Shri Hathi is
whether the Ilabour dispute machi-
nery—conciliation, arbitration, adjudi-
cation tribunals, courts of inquiry
ete—is functioning propertly or it is
indulging in dilatory processes to
which other hon. friends have already
reforred. I can give you one case,
A ecourt of inguiry waa appointed in
the Calcutta Port. I3 wan suppased

.discussion.
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to be over in six months but now
15 montha have passed and the ocourt
of inquiry has not come to a conclu-
sion. So, if hisr Ministry wants an
easjer time, will they please turn thelr
mind to overhauling the machinery?
Has he any proposal by which the
settlement of disputes will be more
expeditious and more convenlent to
workers so that they would not have
to go into litigation for months and
years to come, so that the process Is
speeded up, so that the seftlement can
take place as soon as a dispute arises?

Shrimati Lakshmikanthamma (Kha-
mmam): Sir, may I ask a question?

Mr. Deputy-Speaker: The other day
Shri Umana‘h complaint that 1 was
not chivalrous enough to allow her to
put a question. So, T want to glve
an opportunity to her to ask a ques-
tion.

Shri Umanath (Pudukkottal): Sir.
on a point of order, On that day, I
plended for her in the case of a dis-
cusxion. Here she has nat piven any
notice, as she has to do under the
rules, in the case of a half-an-hour
discussion. 1f you start giving a
chance without notice then....

Mr. Deputv-Speaker: That day he
caomnlained that I did not give her an
opportunity.

Shrl Umanath; That was during the
Here, without giving
notice, if you gllow even one single
Member, it will create compliostions.

Mr. Deputy-Speaker: All right. 1
will strictly follow the procedure.
Now the hon. Minister.

The Minister of Labour and Reha-
bilitation (Shri Mathil): Mr. Deputy-
Speaker, Sir, we have heard the speech
of Shri Gopalan and varicus questions
asked by the various Membery, I sm
perfectly in agreement that the 1sbour
policy or the labour situation cannot
be viewed in isolation. It is condi-
tioned by the ecomomic situation im
the country, with the reduced agri-
cultural production, with the reces-
sion in industrial’ productios. Cer~
tainly, a worker atwyys fesls apaious
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about his earnings, his wages, his job.
Whbhat concerns him most is the rising
prices, the security of his job, the
timely payment of his wages and the
uick redressal of his grievances, I
will first deal with the question of
Bhri Indrajit Gupta, which is the real
crux of the whole problem.

We have various procedures laid
down. Do these procedures answer
the complex problems of the workera?
Are the various bj-partite and tri-
partite decisiony taken at the various
Stending Labour Committees of the
Indian Labour Conference fulfilled
and implemented by the management
or employers? Is the implementalion
machinery working as efficlently as it
should? Are the delays capable of
being eliminated by some process or

the other? Could we do something'

to see that the wages of the workers
are being paid in time? These are
the problems which I would like to
téuch. 1 would not like to take the
question of gheraos so much because,
after all, as I said the other day also,
when the worker finds inequalities all
around, when he sees that he is not
being paid, when he sees that he has
to wait for y.urs before his grievanc-
es are redressed, he becomes des-
perate, In this sense of frustration
he takes to & thing which he would not
like to. There comes the need of
sober advice from all who are interest-
ed in industrial peace. It is there, at
this time most, where we have to
exert influence on the Wworkers and
the employers.

In fact, when I learnt about the
disquieting news in West Bengal, I
personally went to Calcutta. 1 had a
talk with the workers, with the =m-
ployers and with the Labour Minister,
Shri Subodh Banerjce. I suggested
three points. Firstly, co-ercive action
“on either side, the workers or the
employers, should be stapped; secund-
ly employers should not resort fo
unilatersal t and closure
snd, thirdly, that all these disputes
which do not Involve high financial
stakes should be referred to volun-

(H.AH. Dis.) Tos8

tary arbitration. These were the
three points which I gave and the
West Bengal Labour Minister agresd
with this. He convened a conference
of the workers and the employers. It
has not, however, been possible for
him to find an agreed solution as yet.

An hon. Member: Who differed?

Shri Hathl: I rang him this morning
again—in fact, I had been in touct
with almost all the Labour Ministers
of the different States—West Bengal,
Bihar, also Kerala, Madras and Pun-
jab—to find out the actual position
angd he said that he is again gowng to
call a meeting to try to find out a
solution.

But really the point is that we have
the implementation committees and
the Labour Ministers of the States are
presiding over these implementation
commitiees. As we know, labour is
a concurrent subject. The execution
of policies, so far as the State fleld
is concerned, is with the State Gov-
ernments., If the implementation of
the various recommendstions of the
Wage Boards and other things is pro-
perly looked to, many of the difficul-
ties which we experience would be
eliminated. With that end in view 1
have been in touch with all the Slate
Governments and I addressed them
Jetters drawing their attention to three

aspects. Firstly, as ed by
the Labour Ministers' An
January, 1060, Labour Ministers

should perside over the meetings of
the State Implementation Committess.
This will go a long way in creating
the climate for the readier acceptancs
of the Code. Secondly, the implemen-~
tation Committee should meet regu-
larly and tackle major problems of
jmplementation and breaches of the
Code through the good offices of the
representatives of employers and
workers on the Committee, Thirdly,
each State should have a whole-time
Senior Officer entrusted with the work

of labour enact-
ments, Code of Discipline, awards,
agreements, ete. 1 am happy o WY
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that the replies that I received are
encouraging. In fact, from the West
Hengal Government I rececived a reply
only yesterday saying that they we
following more or lesg the same policy
as indicated by me.

So far as the Central machinery is
I can say that it has not
fared badly during recent years. If
one goes through the figures, one
would find that in the disputes settled
by the Central Industrial Relations
Machinery, the percentage compares
not unfavourably with previous years.
‘In 1959-60 the total number of dis-
" ‘putes handled by this machinery was
4,437 and the number of disputes set-
tled was 2,531, the percentage being
B7. In 1980 out of 6,095 disputes
handled them 3,014 were settled.
that is, nearly 83 per cent.

Now, it is also said and I know that
the settling of disputcs takes 2 long
time. But, as I said, it is the imple-
mentation machinery which has to be

- geared up. I have got the fgures
with me. So far as the Central im-
plementation machinery is concerned,
in 1966, out of 1,047 cases settled by
formal conciliation, 654 cases were
settled in a period below one month.
283 cases or 25 per cent were settled
between a period of one to two moaths,
that is, 87 pey cent of cases were
settled through conciliation in a period
of two months. I talk of the Cen-
tral sphere; I do not talk of the States
sphere because that is not my concern.
Even then, as I said, the crux of the
question is whether the implementa-
tion machinery is to be geared and,
if not, what could be done.

" Complaints are made about, the
Wage Board recommendations not
being implemented and that there are
delays occuring. As we know, the
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obligation which they have to fulAl
So far as the Wage Board's recom-
mendations in respect of West Benga!
are concerned, I think, 89 per cent ¢
them have been implemented an
there are only sbout 21 cases or s
which have not been implemented
There are States which have statutor)
powers. Take, for example, UP
But there the implementation is poot
In Dclhi, it is nearly 90 per cent. It
varies with the efficieny or the other-
wise of the Implementation Machi-
nery. But I am thinking as to whe-
ther we have a fresh look at the cons-
tution of the Wage Board, whether it
should be made statutory or what
could be done. I am having this mat-
ter examined.

I am also examining the matter of
the delayz in the Tribunals. It takes
a long time. I am examining whether
it could be donec by adding to the
number of Tribunals or by making
some change in the registration.

A
About the payment of wages also,
I am seeing whether officers who are
inspectors could be given certan
powers. But I do not think this is
an occasion where I can deal with all
these matters at great length, ¥
thig discussion had been delayed by 2
fortnight, I would have been able ‘o
explain the proposals which I have in
mind and I woulg have shared mv
views with the hon. Members. But
may assure Mr. Gopalan that so fa
as this question of implementation ix
concernad, I am at it. I have been
personaly attending to this to see that
there is no delay.

So far as arbliration ig concerned,
I want that once the smployers
agree—firstly, they must be made to
agree —to arbitration, then the matter
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